
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD' -' (Special Original Jurisdiction)

MONDAY, THE EIGHTEENTH DAY OF NOVEMBER

rWb THOUSRND AND TWENTY FOUR

[ 3418 ]

...PETITIONER

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO:27286 oF 2024

Between:
Aavushi Parida, D/o Smaranika Mohanty -aged aborrt 20 vears' occ Student'

R/6 Flat No 705 "bi;?k"!;-"Tl' rr'r!--uonlu Vihanga' Gopanpallv'

SLiiringi;"pillv, Ranga Reddy District Telangana State

AND
1 The State of Telangana, rep' by its Principal Secretary' Medical and Health

Department, Secretariat Buildings, HyderaDao'

KaloiiNaravanaRao University of H^ealth sciences, Rep by its Vice chancellor'

Nizahpura. Warangal, Telangana state

KaloiiNaravanaRao University of ^Health 
Sciences' Rep by its Registrar'

Nizainpurd. Warangal, Telangana state'
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...RESPONDENTS
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in tne attiOavit filed therewith' the High Court may be-

pleased to issue writ, oroer or direction more particularly one in the nature of

WRIT OF MANDAMUS,

A. declaring Rule 3(a) of Telangana Medical and Dental Colleges Admission

(Admission into MBBS ,nJ eot Courses) Rules' 2017 as amended vide

GO.MS.No.33 Health, tvteOicat anO Family Welfare (C1) Department'

dl.1gl[7l2O24 as being "nii"ttfy 
arbitrary' illegal' unconstitutional' with

malafide intention to ou"'-'uL the iudgment of Division Bench of this Hon'ble

Couit in wp uo 21268 of 2023 and batch' dt.29l08/2023 and

B. to suspend the Letter dated 27l}gl2)24 and declare the petitioner as local

candidate for all purposes o]'ui'-i"'ion into MBBS/BDS pursuant to NEET (UG)
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2O24 for MBBS/BDS Admissions under Competent Authority Quota 2024-25
under aegis of Respondent No.2 and 3.

C. Consequently Cirect the 2nd respondent to treat the petitioner as Local

Candidate pursuart to NEET (UG) 2024 for IIBBS/BDS Admissions under

Competent Authority Quota 2024-25 under aegis of Respondent No.2 and 3.

lA NO: 1 OF 2024

Petition und:r Section 151 CPC praying that in the circumstances stated

in the affidavit file<l in support of the petition, the High Court may be pleased to
suspend the Lett-.r dated 2710912024 and declare the petitioner as local

candidate for all prrrposes of admission into MBBS/BDS pursuant to NEET (UG)

2024 for l/BBS/BCS Osmania University (OU) for 2024-25 admission into MBBS

Course under conpetent authority quota and include the petitioner as a Local

Candidate in the ensuring merit list.

lA NO: 2 OF 2024

Petition und lr Section '151 CPC praying that in the circumstances stated
in the affidavit file( in support of the petition, the High Court may be pleased to
direct respondents pending the disposal of the writ petition, to suspend the Rule

3(a) more particularly Rule 3(a)(iii) of Telangana lvledical 86 Dental Colleges
Admission (Admisr,ron into MBBS and BDS Courses) Rules, 2017 as amended
vide GO.MS.No.3l Health, Medical and Family Welfare (C1) Department, dt.

1910712024. pendirg disposal of the writ petition.

Counsel for the Petitioner: M/s. K.ANNAPURNA REDDY (NOT PRESENT)

Counsel forthe Respondent No.1: SRI A.SUDARSHAN REDDY,
ADVOCATE GENERAL

Counsel for the Respondent No.2 & 3: SRI A.PRABHAKAR RAO,
SC FOR KNRUHS

Counsel forthe Respondent No.4: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERIAL OF INDIA

The Court made the following: ORDER
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THE HON'BLE THE CHTEF JUSTTCE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENTVAS RAO

WRIT PtrTITION No.27286 of 2024

QBDE&. (p", the Hon'ble the Chief Justice Alok Aradhe)

None for the Petitioner.

Mr. A. Sudarshan Reddy, learned Advocate General

appears for the State.

Mr. A. Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences appears

for respondent Nos.2 and 3.

2. In this Writ Petition, the petitioner inter alia assails the

validity of Rule 3(a) of Telangana Medical & Dental Colleges

Admission (Admission into MBBS & BDS Courses) Rules'

2017, as amended vide G.O.Ms'No'33, Health, Medical &

Family Welfare (C1) Department, dated 19'07 '2024, and prays

for a direction to the respondent University to treat her as a

local candidate for the putpose of admission to MBBS and

BDS Courses for the academic year 2024-25'

3. Learned counsel for the respondent University submits

that the process of admissions to MBBS and BDS Courses has

been completed and the course has commenced' It is furlher

submitted that the issue with regard to validity of Telangana
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w P.rio..7286 0I202.1

Medical & Dental Colleges Admission (Adrnissior-r into

MBBS & Bl)S Courses) Rules, 2017, is pending belbre the

Supreme Coult in Special Leave petition (C) Nos.2l536-

21588 of 2024 in which the Suprerne Court by ar.r order dated

20.09.2024 las stayed the common order dated 05.09.2024

passed by a Division Bench of this Court in Writ petition

No.21910 of .2024 and batch.

4. Thereltre, in the facts and circumstances of the case, the

Writ Petition is disposed of with liberty to the petitioner to

take recourse to such remedy as may be available to het.in law

irr the light of the order dated 20.09.2024 passed by rhe

Supreme Cotul in Special Leave petition (C) Nos.2l536_

21588 of202z.

Miscellr,neous applications, if any pending, shall stand

closed. There ;hall be no order as to costs.
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//TRUE COPY//

SD/. A. SRINIVASA REDDY
ASSISTANT REGISThAR\i

SECTION OEYICTN

Health Department, Secretariat

I
To,

1. The Principal Secretary, Medical and
Buildings, Hyderabad, State of Telangana.

2. The Vice Cha rcellor, Kaloji Narayana Rao University of Health Sciences,
Nizampura, Wirrangal, Telangana State.

3. The Regrstrar Kaloji Narayana Rao University of Health Sciences,
Nizampura, Wz rangal, Telangana State.
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4. The.Chairperson, Nationat Te^stilg AS^e!^cy, First Ftoor, NS|C_MDBP Buitding,
Okhla lndustrial Estate, New Dethl 1 1"0 026:

5. One CC to M/s. K.ANNAPURNA REDDY, Advocate [OPUC]
6 One CC to SRt A PRABHAKAR RAO, SC FOR KNRUHS IOPUC]
7 Qqe CC to SRI GAD| PRAVEEN KUMAR, DEpUTy SOL|CITOR GENERTAL

OF lNDlA, High Court for the State of Tetangana at Hyderabad topual 
- -

8. Two CCs to ADVOCATE GENERAL, High Court for the State of Telangana at
Hyderabad [OUT]

9. Two CD Copies
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HIGH COURT

DATED: 1811'112024

ORDER

WP.No.27281i o12024

u(L

DISPOSING OF THE WRIT PETITION,

WITHOUT GIf,STS
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